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Mr. P.N. Jatti, Counsel fof'applicant
¢ Mr. Baiveer 3ingh, ProxXy counsal for F

Mr. Gaurav Jain, Counsel for respondents.
Heard the learned counsel for the parties.

Learned counsel for the applicant arqued that
the financial condition ~of the applicant is very
mdlaent and it is very difficult for the family to meet
day' t6 day réquirements as there is no bread earner
in the family and needs sympathetic consideration of
applicant’s case for appointment on compéssionate
grounds as he is simply working as daily wager

iTiazdoor.

Learned proxy counsel appearing on behalf of
the respondents contested the case and drew the
attention of this Tribunal towards Annexures R-8 and
R~9 wherein the Circie Relaxation Commitiee has

. already carried out the objective assessment of the

appilicant’s condition and finaily com:mded that the
financial condition of the family of the appiicant is
not  indigent and  accordingly, the case orf the
apnlicant was reiected, As per Annexure R-8, the
annual sarning of the family from all the sources is
about 19,500/- and there is no liability except the
widow and the applicant, who Is already mairied.

After hearing the parties and perusal of
documents available on record, it is observed that
the Circle Relaxation Committee has carried out
objective assessment of the financial condition of the
applicant’s family and has not found the faimily of

- the apolican’z in indigent condition and hence the

case of the applicant was rejected for appointment

on compassionate grounds.
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~ This Tribunal has got very limited scope to
interfere in the cases for appointment on

compassionate grounds especially when the Circle

Relaxation Committee has carried out the objective
assessment of the financial condition of the applicant
and accordingly, I find no merit in the case for

‘intervention. Accordingly, the OA is dismissed with

no order as to costs.
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